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W P (C) No.13029/1985

ITEM NO.2 COURT NO.2 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Civil) No(s). 13029/1985

M.C. MEHTA Petitioner(s)
VERSUS

UNION OF INDIA & ORS. Respondent(s)

(IN RE: CROP BURNING

1) IA NO.231822/2023 (APPLN. FOR DIRECTIONS ON B/O HARISH ARORA AND
ORS.)

2) IA NO. 232078/2023 (APPLN. FOR INTERVENTION ON B/0 MINU SINGH)

3) IA NOS. 235142, 235148 AND 235725/2023 (APPLNS. FOR
INTERVENTION, PERMISSION TO APPEAR AND ARGUE IN PERSON AND TO FILE
WRITTEN SUBMISSION)

ONLY” IN W.P.(C) NO. 13029/1985 IS LISTED.“ONLY” NAME OF THE
FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE
LIST:MR. HARISH N. SALVE, SR. ADVOCATE (A.C.)MS. APARAJITA SINGH,
SR. ADVOCATE (A.C.)MR. A.D.N. RAO, SR. ADVOCATE (A.C.)MR.
SIDDHARTHA CHOWDHURY, ADVOCATE (A.C.)PETITIONER-IN-PERSONMR. G.S.
MAKKER, MR. AMRISH KUMAR,MR. SANJAY KR. VISEN, MR. SUDEEP KUMAR,
MS. ROOHE HINA DUA,MR. SANDEEP KR. JHAMR. JYOTI MENDIRATTA, MS.
VRINDA BHANDARI,MR. MUDIT GUPTA, MR. VIKRAM GULATI, PETITIONER-IN-
PERSON (ADVOCATE), ADVOCATES )

Date : 21-11-2023 These applications were called on for hearing
today.

CORAM
HON'BLE MR. JUSTICE SANJAY KISHAN KAUL
HON'BLE MR. JUSTICE SUDHANSHU DHULIA

Ms. Aparajita Singh, Sr. Adv. (A.C.)
Mr. A.D.N. Rao, Sr. Adv. (A.C.)
Mr. Siddhartha Chowdhury, Adv. (A.C.)

FOR PARTIES.: -
Mr. R Venkataramani, Attorney General for India
Ms. Aishwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms. Suhasini Sen, Adv.

%ﬁ;@WMd Mr. Rajesh Kumar Singh, Adv.
gﬁ%@ﬁ@L Mr. S.S. Rebello, Adv.
Resson =1 Mr. Subhranshu Padhi, Adv.

Ms. Archana Pathak Dave, Adv.
Mr. Wasim Qadri, Adv.
Ms. Ruchi Kolhi, Adv.
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K. R. Sasiprabhu, AOR
K. Sarada Devi, AOR

Aishwarya Bhati, ASG
Alka Agrawal, Adv.
Archana Pathak Dave, Adv.
Baby Devi Bonia, Adv.
Anirudh Bhat, Adv.
Prashant Singh, Adv.
Sonali Jain, Adv.

Ruchi Kohli, Adv.

Raj Bahadur Yadav, AOR

Lokesh Sinhal, Sr. A.A.G.
B. K. Satija, A.A.G.
Rahul Khurana, Adv.
Himani Bhatnagar, Adv.
Suvarna Singh, Adv.
Sanjay Kumar Visen, AOR

Rajiv Ranjan Dwivedi, AOR

Lokesh Sinhal, Sr. A.A.G.
B.k. Satija, A.A.G.
Rahul Khurana, Adv.
Monika Gusain, AOR

Aishwarya Bhati, ASG

a Bhakar, Adv.

Krishna Kant Dubey, Adv.
M.K. Maroria, AOR

T. V. Ratnam, AOR
Balaji Srinivasan, AOR

A.N.S. Nadkarni, Sr. Adv.
Rajesh Katyal, Adv.
Devendra Kumar Singh, Adv.
Sujit Kumar Jha, Adv.
S.S. Rebello, Adv.

Deepti A., Adv.

Arzu Paul, Adv.

Manisha Gupta, Adv.
Siddhant Gupta, Adv.
Rishikesh Gupta, Adv.
D.K. Singh, Adv.
Karunakar Mahalik, AOR

Ruchi Kohli, AOR
Srishti Mishra, Adv.
Manjula Gupta, AOR
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Mr. S. S. Shroff, AOR
Mr. Sushil Kumar Jain, AOR
Mr. Aniruddha Deshmukh, AOR
M/S. Khaitan & Co., AOR
Mr. Surya Kant, AOR
Mrs. B. Sunita Rao, AOR
Mr. Abhishek, AOR

Mr. Alok Gupta, AOR

Mr. P. K. Jain, AOR
Mr. Ramesh Babu M. R., AOR
Mr. Rajesh Kumar Chaurasia, AOR

Mr. Ravindra Bana, AOR

Mr. Manoj Kumar, Adv.

Mr. Sagar Roy, Adv.

Mr. Hari Singh, Adv.

Mr. Onkar Singh, Adv.

Ms. Mannju Bala, Adv.

Mr. Shiv Kumar Vats, Adv.

Mr. Harendra Pratap Singh, Adv.
Mr. Sunil Prem Lalla, Adv.

Mr. K.S. Kalra, Adv.

Mr. Hitesh Kumar Sharma, Adv.
Mr. S.K. Rajora, Adv.

Mr. Akhileshwar Jha, Adv.

Mr. Neeraj Singh, Adv.

Ms. Ritika Raj, Adv.

Ms. Komal, Adv.

Mr. Ajay Mishra, Adv.

Mr. T.V. George, AOR

Mr. Vikram Gulati, Adv.

Mr. R. P. Gupta, AOR

Mr. P. Parmeswaran, AOR

Mr. Mohit D. Ram, AOR

Mr. Sarvam Ritam Khare, AOR
Mr. Satya Mitra, AOR

M/S. M. V. Kini & Associates, AOR
Mr. Pramod Dayal, AOR

Mr. Parijat Sinha, AOR

M/S. Saharya & Co., AOR
Mr. Rakesh Kumar-i, AOR
M/S. S. Narain & Co., AOR

Mr. Chirag M. Shroff, AOR

Mr. Pavan Kumar, AOR
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Praveen Swarup, AOR

S. Wasim A Qadri, Sr. Adv.
Ajay Bansal, Adv.

Praveen Swarup, Adv.
Gaurava Yadava, Adv.

Ameet Singh, Adv.
Pratishtha Majumdar, Adv.
Shankar Prasad Tanti, Adv.

Applicant-in-person

Petitioner-in-person

Mr.

Mrs.
Ms.
Mr.
Mr.
Mr.
Ms.
Mr.
Ms.
Mr.
Mr.
Mr.
Ms.
Ms.
Mr.

Mr.
Ms.
Ms.
Mr.
Mr.
Mr.
Mr.
Mr.
Mrs.

Mr.
Mr.

Ms.
Mr.

Mr.
Ms.
Mr.

M/S.

Prashant Kumar, AOR

Aishwarya Bhati, A.S.G.
Suhashini Sen, Adv.
Rajesh Kumar Singh, Adv.
S S Rebello, Adv.
Subhranshu Padhi, Adv.
Archna Dave Pathak, Adv.
Wasim Quadri, Sr. Adv.
Ruchi Kohli, Adv.

Kanu Agrawal, Adv.

Bhuvan Kapoor, Adv.

Varun Chugh, Adv.

Indira Bhakar, Adv.
Krishna Kant Dubey, Adv.
Mukesh Kumar Maroria, AOR

Ejaz Magbool, AOR
Hemantika Wahi, AOR

Binu Tamta, AOR

E. C. Agrawala, AOR
Pradeep Kumar Bakshi, AOR

Ashok Mathur, AOR

V. K. Verma, AOR

Radha Shyam Jena, AOR
Bina Gupta, AOR

Nishant Sharma, Adv.
Rakesh K. Sharma, AOR

Sujeeta Srivastava, AOR
Ajit Pudussery, AOR

Mandaar Mukesh Giri, Adv.
Mohani Giri, Adv.
Mukesh K. Giri, AOR

Parekh & Co., AOR
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Mr. Sudhir Mendiratta, AOR
Mr. Anil Kumar Jha, AOR
Mrs. Anil Katiyar, AOR

Mr. Hardeep Singh Anand, AOR

Mr. Sandeep Narain, AOR

Mr. Sushil Kumar Singh, AOR
Mrs. Rani Chhabra, AOR

Mr. G. Prakash, AOR

Ms. Shalini Kaul, AOR

Mr. Nishe Rajen Shonker, AOR
Mrs. Anu K Joy, Adv.

Mr. Alim Anvar, Adv.

Mr. Abraham Mathew, Adv.

Ms. Nandini Gidwaney, AOR

Mr. Shri Narain, AOR

Mr. Umesh Kumar Khaitan, AOR
Mrs. Priya Puri, AOR

Ms. Pritha Srikumar Iyer, AOR

Mr. Ravindra S. Garia, AOR
Mr. Shashank Singh, Adv.
Mr. Vikas Negi, Adv.

Mr. Ambuj Ojha, Adv.

Mr. Matin Ahmad, Adv.

Mr. Sahil Tagotra, AOR

Ms. Abhivyakti Banerjee, Adv.
Mr. Gajendra Singh Negi, Adv.
Ms. Sakshi Garg, Adv.

Mr. Akhil Anand, AOR
Mr. Shekhar Kumar, AOR

Ms. Madhumita Bhattacharjee, AOR
Ms. Urmila Kar Purkayastha, Adv.
Ms. Srija Choudhury, Adv.

Mr. Rishi Matoliya, AOR
Mr. D. Abhinav Rao, AOR

Mrs. Aishwarya Bhati, A.S.G.
Mr. Raj Bahadur Yadav, AOR
Mrs. Archana Pathak Dave, Adv.
Mrs. Baby Devi Bonia, Adv.
Mrs. Alka Agarwal, Adv.

Mr. Anirudh Bhat, Adv.

Mr. Prashant Singh Ii, Adv.
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Ms. Sonali Jain, Adv.
Ms. Ruchi Kohli, Adv.

Mr. Siddhesh Shirish Kotwal, Adv.
Ms. Ana Upadhyay, Adv.

Ms. Manya Hasija, Adv.

Mr. Tejasvi Gupta, Adv.

Mr. T.illayarasu, Adv.

Mr. Nirnimesh Dube, AOR

Ms. Shalu Sharma, AOR

Mr. Sumeer Sodhi, AOR
Mr. Chaitanya Sharma, Adv.

M/S. Ahmadi Law Offices, AOR
Mr. Shariq Ahmed, Adv.
Mr. Tariq Ahmed, Adv.

Ms. Jaikriti S. Jadeja, AOR

Mr. Vipin Nair, AOR

Mr. P.b.suresh, Adv.

Mr. Arindam Ghosh, Adv.

Mr. Karthik Jayashankar, Adv.

Ms. Nidhi Mohan Parashar, AOR
Mr. P. Parmeswaran, AOR

Mr. Nitin Saluja, AOR

Mr. Deepayan Mandal, AOR

Ms. Mithu Jain, AOR

Ms. Asha Gopalan Nair, AOR
Mr. Shreyansh Agarwal, Adv.

Ms. Neeru Vaid, AOR
Mr. S. S. Shroff, AOR

Ms. K. Enatoli Sema, AOR
Ms. Limayinla Jamir, Adv.
Mr. Amit Kumar Singh, Adv.
Ms. Chubalemla Chang, Adv.
Mr. Prang Newmai, Adv.

Mr. Rishi Malhotra, AOR

Mr. Prakash Ranjan Nayak, AOR
Mr. Satya Mitra, AOR

Mr. Prasanna S., AOR

Ms. N. Annapoorani, AOR

Mr. S. Gowthaman, AOR

Mr. Alok Gupta, AOR



W P (C) No.13029/1985

Mr.
Mr.

Mr.

Mr.
Mr.
Mr.

Mr.
Mr.
Ms.

Mr.
Mr.

Mr.

Mr.
Mr.
Mr.
Mr.
Ms.
Mr.
Ms.

Ms.
Mr.
Mr.

M/S.
Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Ms.
Mr.
Mr.

Mr.
Mr.
Mr.
Mrs.
Mr.

Mr.

Rajiv Yadav, AOR
R. C. Kohli, AOR

D. Abhinav Rao, AOR

Aakarshan Aditya, AOR
Vinodh Kanna B., AOR
Sandeep Singh, AOR

Pukhrambam Ramesh Kumar, AOR
Karun Sharma, Adv.
Rajkumaridivyasana, Adv.

Vikrant Singh Bais, AOR
Sameer Shrivastava, AOR

Debojit Borkakati, AOR

Mahfooz Ahsan Nazki, AOR
Polanki Gowtham, Adv.

T Vijaya Bhaskar Reddy, Adv.
Kv Girish Chowdary, Adv.
Rajeswari Mukherjee, Adv.
Meeran Magbool, Adv.

Ruchi Guasain, Adv.

Misha Rohatgi, AOR
Ravi Prakash, AOR
Parminder Singh Bhullar, AOR

Mukesh Kumar Singh And Co., AOR
Chandrakant Sukumar Sarkar, Adv.
Mukesh Kumar Singh, Adv.

Ikshit Singhal, Adv.

Vineet Singh, Adv.

Narendra Kumar Goyal, Adv.
Subodh, Adv.

Surendra Singh Rana, Adv.
Kunwar Siddharth Singh, Adv.
Komal Singh, Adv.

Jeetendra Kumar, Adv.

Suresh Prasad, Adv.

Raghvendra Kumar, AOR
Devvrat Singh, Adv.
Kailas U More, Adv.
Nirmala D Borade, Adv.
Senthil Jagadeesan, AOR

Vinod Sharma, AOR
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M/S. Ram Sankar & Co, AOR

Mrs. Harini Ramsankar, Adv.

Dr. Ram Sankar, Adv.

Mr. G Jai Singh, Adv.

Mr. Muthu Ganesha Pandian, Adv.
Mr. G Anandan, Adv.

Mr. B Sasi Kumar, Adv.

Ms. Rv Shaarumathi, Adv.

Mr. Subhro Sanyal, AOR
Ms. Nidhi Jaswal, AOR
Mr. Rakesh Kumar-i, AOR

Ms. Shashi Kiran, AOR

Mr. Satish Chandra, Adv.
Mr. Arjun Sain, Adv.

Ms. Akanksha Birthare, Adv.
Ms. Sangeeta Bhalla, Adv.

Ms. Deepanwita Priyanka, AOR

Mr. Yashraj Singh Bundela, AOR
Mr. Surjeet Singh, Adv.

Mr. Pawan, Adv.

Ms. Jyoti Verma, Adv.

Mr. M. P. Devanath, AOR
Mr. Vinay Garg, AOR
Ms. G. Indira, AOR
Mr. Yoginder Handoo, AOR

Mr. Vipin Sanghi, Sr. Adv.

Mr. Saif Ali, Adv.

Mr. Pushpendra S. Bhadoriya, Adv.
Mr. Anil Kumar, AOR

Ms. Lubna Naaz, AOR

Mr. Nischal Kumar Neeraj, AOR
Mr. Nishit Agrawal, AOR

Ms. Rakhi Ray, AOR

Mr. Pranav Sachdeva, AOR

Mr. Shovan Mishra, AOR

Ms. G. Indira, AOR

Mr. Anuj Bhandari, AOR
Mr. Anuj Bhandari, Adv.
Mrs. Disha Bhandari, Adv.

Mr. Neeraj Shekhar, AOR
Dr. Sumit Kumar, Adv.
Mr. P.R. Rajhans, Adv.
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Rajesh Maurya, Adv.
Mr. Karan Tomar, Adv.

Mohit Paul, AOR

Amrish Kumar, AOR
Suhasini Sen, Adv.

Rajesh Kumar Singh, Adv.
Shubhranshu Padhi, Adv.
Archana Pathak Dave, Adv.
Gaurang Bhushan, Adv.
Aishwarya Bhati, A.S.G.

Harsh V. Surana, AOR

Puneet Taneja, AOR
Manmohan Singh Narula, Adv.
Amit Yadav, Adv.

Anil Kumar, Adv.

Vrinda Bhandari, AOR
Pragya Barsaiyan, Adv.
Madhav Aggarwal, Adv.
Anandita Rana, Adv.
Surabhi Sanchita, AOR

Ashutosh Dubey, AOR
Ashutosh Dubey, Adv.
Rajshri Dubey, Adv.
Abhishek Chauhan, Adv.
Amit P Shahi, Adv.

Chandra Prakash, AOR

Ripul Swati Kumari, Adv.
Astha Sharma, AOR

T. R. B. Sivakumar, AOR
Manju Jetley, AOR

Manish Kumar, AOR
Ravi Shanker Jha, Adv.

A.M. Singhvi, Sr. Adv.
Meenakshi Arora, Sr. Adv.
Jyoti Mendiratta, AOR

Gurminder Singh AG Punjab, Sr.

Shadan Farasat, A.A.G.
Rooh-e-hina Dua, AOR
Harshit Khanduja, Adv.
Umang Mehta, Adv.

Adv.
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Mr. Sahib Kochhar, Adv.

Mr. Vikas Singh, Sr. Adv.
Mr. Varun Singh, Adv.

Ms. Deepeika Kalia, Adv.
Ms. Kajal S Gupta, Adv.

Ms. Somesa Gupta, Adv.

Mr. Keshav Khandelwal, Adv.
Ms. Vaishnavi, Adv.

Mr. Mudit Gupta, AOR

Mr. Vivek Gupta, AOR

Mr. V. N. Raghupathy, AOR
Mr. Manendra Pal Gupta, Adv.

Ms. Charu Ambwani, AOR
Mr. Vinay Garg, AOR
M/S. M. V. Kini & Associates, AOR

Mr. Pradeep Misra, AOR

Mr. Daleep Dhyani, Adv.

Mr. Suraj Singh, Adv.

Mr. Manoj Kumar Sharma, Adv.
Mr. Bhuwan Chandra, Adv.

Mr. D. Kumanan, AOR
Ms. Pritha Srikumar Iyer, AOR
Mr. Vikas Mehta, AOR

Ms. Garima Prasad, AAG,UP, Sr. Adv.
Mr. Sudeep Kumar, AOR

Ms. Surbhi Mehta, AOR

Mr. M. Shoeb Alam, AOR

Ms. Divya Jyoti Singh, AOR
Ms. Aswathi M.K., AOR

Mr. Gopal Jha, AOR

Mr. Shishir Deshpande, AOR
Mr. Danish Zubair Khan, AOR
Mr. Ajay Vikram Singh, AOR
Mr. K. Paari Vendhan, AOR

Mr. Mukesh Verma, Adv.
Mr. Yash Pal Dhingra, AOR

Mr. Shuvodeep Roy, AOR

Mr. Akshay Girish Ringe, AOR
Mr. Gaurav, AOR

Ms. Puja Sharma, AOR

Mr. Gautam Narayan, AOR
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Gautam Narayan, Adv.
Asmita Singh, Adv.
Harshit Goel, Adv.
Sujay Jain, Adv.

Neeraj Kumar Gupta, AOR
Hiren Dasan, AOR

Malvika Kapila, AOR
Tanwangi Shukla, Adv.

Gaurav Kejriwal, AOR
Karanjawala & Co., AOR

Tapesh Kumar Singh, AOR
Aditya Pratap Singh, Adv.

Shagun Matta, AOR

Manish Singhvi, Sr. Adv.
Sandeep Kumar Jha, AOR
Shubhangi Agarwal, Adv.

Anurag Kishore, AOR

Mayuri Raghuvanshi, AOR
Sanjay Upadhyay, Adv.
Vyom Raghuvanshi, Adv.

Purnima Jauhari, AOR

Brij Bhushan K Jauhari, Adv.
0.P. Singh, Adv.

Atul Mahan, Adv.

Ram Sankar & Co, AOR
Harini Ramsankar, Adv.

Ram Sankar, Adv.

G Jai Singh, Adv.

Muthu Ganesha Pandian, Adv.

G Anandan, Adv.

B Sasi Kumar, Adv.

Rv Shaarumathi, Adv.

Ajay Pal, AOR
Dhananjaya Mishra, AOR
Gaurav, AOR
Tulika Mukherjee, AOR
S. Narain & Co., AOR
Ayush Sharma, AOR
Kuldip Singh, AOR
Anushree Prashit Kapadia, AOR
Ketan Paul, AOR
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Mr. Sameer Kumar, AOR

Mr. R Venkataramani, Attorney General for India
Ms. Aishwarya Bhati, A.S.G.

Mr. Gurmeet Singh Makker, AOR

Ms. Suhasini Sen, Adv.

Mr. Rajesh Kumar Singh, Adv.

Mr. S.s. Rebello, Adv.

Mr. Subhranshu Padhi, Adv.

Ms. Archana Pathak Dave, Adv.

Mr. Wasim Qadri, Adv.

Ms. Ruchi Kolhi, Adv.

Mr. Gaurav Choudhary, AOR
Ms. Sakshi Kakkar, AOR

Mr. Rajan Narain, AOR

Mr. Sunil Fernandes, AOR
Mr. Vikrant Singh Bais, AOR
Ms. Diksha Rai, AOR

Mr. Soumya Dutta, AOR

Ms. Rashmi Malhotra, AOR
Mr. Talha Abdul Rahman, AOR
Ms. Divya Roy, AOR

Ms. Astha Tyagi, AOR

Mr. Anas Tanwir, AOR

Mr. Mritunjay Kumar Sinha, AOR
Mr. Durga Dutt, AOR

Mr. T.K. Nayak, Adv.

Ms. Marbiang Khongwir, Adv.
Mr. Vikas Bansal, Adv.

Mr. Avijit Mani Tripathi, AOR

Mr. Avijit Mani Tripathi, AOR
Mr. Upendra Mishra, Adv.
Mr. P.S. Negi, Adv.

UPON hearing the counsel the Court made the following
ORDER

IN RE: CROP BURNING

STATE OF PUNJAB

The report filed by the State of Punjab suggests
that 8481 meetings have been held with the farmers
and farm leaders to convince them not to burn paddy

crop by the SHOs. There were 1092 flying squads
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constituted. However, the upward trend in farm fires
has not abated. 984 FIRs are stated to have been
lodged and on our query, 1learned AG has taken
instructions to state that these FIRs were registered
against the land owners. 618 number of red entries
were made in the revenue records against the erring
farmers. Environmental Compensation amounting to more
than Rs.2 crores is stated to have been imposed but
the recovery 1is about Rs.18 lakhs. The remaining
recovery should take place and that be informed to
the Court on the next date.

Insofar as the enforcement of measures to
control stubble burning is concerned, the status
report filed by the Union of India refers to the

following chart

State Cumulative No. of fields No. of cases
fire inspected where EC is
incidents imposed

Punjab 31,932 23,769 6,621

Haryana 1,986 1,986 1,603

The aforesaid data shows that out of the number
of the fields even inspected, the number of cases
that EC has been imposed is little more than 25 per
cent only.

Learned Attorney General has also flagged from
the affidavit the statement showing release of funds

as under:
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State Fund released |Percentage of Funds
till now total funds available

with the
States (in
Crores)

Punjab 1531.45 45.95% 174.88

Haryana 1006.71 30.20% 208.11

upP 713.67 21.41% 44.00

NCT of Delhi 6.05 0.18% 1.23

ICAR and 75.29 2.25% 3.62

Others

Total 3333.17 431.73

Learned Amicus flags an issue arising from the

order earlier passed on 06.11.2019. The States were

directed to constitute Custom Hiring Centres to

facilitate machines being made available to the

marginal farmers. It is submitted that this has been

implemented in Haryana with 29493 machines available

with 6794 Custom Hiring Centres. It is pointed out

from the status report of the Centre that insofar as

the Punjab 1is concerned, number of machines are

128378 and number of Custom Hiring Centres

established is 25417.

Learned Amicus points out that for purchase on
machinery there is a subsidy of 50 per cent for
farmers and for Cooperatives it is 80 per cent. She,
however, clarifies that as far as the Custom Hiring
Centres are concerned, machinery is being provided

free for the marginal farmers. Learned Advocate

General flags the issue that even if the machinery is
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given free, there are aspects arising from running
cost as say hiring of a tractor, man power and fuel.
We put to the Advocate General as to why the State
cannot fund even this aspect and utilize the by-
product which would generate funds at least enough
for purposes of funding to the extent that the
subsidy has been given. We say so because there are
farmers operating at 1larger economic scales where
they are able to gain even a profit out of this by-
product by use of these machines.

The State of Punjab would also take a cue from
the endeavours made by the State of Haryana in the
manner in which financial incentives are given as set
out 1in para 18 of the report of the Central
Government.

In our belief, the Committee must look into the
aspect of discouraging cultivation of rice especially
on account of the water required for it and the wells
running dry in Punjab. The long term impact could be
disastrous. Thus, persons concerned must put their
head together to see how to encourage the switch over
to alternative crops.

We may note that suggestions have been made on
behalf of the applicant-Mr. Vikrant Tongad regarding
novel measures to reduce the stubble burning. These
suggestions would be analyzed by the Committee headed

by the Cabinet Secretary.
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BURNING OF E-WASTE IN DELHI/NCR

We have even earlier flagged the burning of e-
waste per se and what learned Amicus pointed out to
us that despite curbs, waste continues to be burnt in
the open. This is a problem both in Uttar Pradesh and
Delhi.

We expect both the State of Delhi and the State
of Uttar Pradesh to take action and file a report
before us in this behalf.

List on 07.12.2023.

IA NOS.61328/2020 & 237378/2023-IN RE: COLOUR CODED

STICKERS

Mr. Vipin Sanghi, learned senior counsel seeks
to flag the issue arising from the non-implementation
of the Legislative mandate which came into force on
01.04.2019 qua the Colour Coded Stickers. He submits
that for new cars these Colour Coded Stickers scheme
has been implemented but for cars already in
operation, there has been poor implementation.

We would once again call upon the Committee
Chaired by the Cabinet Secretary to look into this
aspect and see what directions ought to be issued to
the States for better compliance.

List on 07.12.2023.
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IA NO.232078/2023- FOR INTERVENTION

Insofar as the aspect of construction at private
sites are concerned, Mr. Vikas Singh, learned senior
counsel submits that they are covered by the rules
but on account of the small fraction of its impact,
the problem is faced by the persons affected.

In this behalf also, we would like the Cabinet
Secretary’s Committee to have a look into it.

List on 07.12.2023.

We are conscious that 7 December, being a
Thursday, only final hearing matters are taken up but
this is more akin to a final hearing matter and we
thus, list it, more so, as that would be the last
regular hearing day of this Bench.

IA NO.238763/2023

IN RE: REGIONAL RAPID TRANSPORT SYSTEM
DELHI-ALWAR AND DELHI-PANIPAT CORRIDOR

The application is necessitated by the National
Capital Regional Transport Corporation Ltd. on
account of the gross breach of directions passed by
this Court on 21.04.2023 and the assurance given to
this Court on behalf of the State Government on
24.07.2023.

On 21.04.2023, we had specifically mentioned
about the balance amount of Rs.415 crores payable by
the Delhi Government for which budgetary provision
was to be made and directed them to pay the amount

promptly. We may notice that it is part of the
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process of reducing the pollution and has vast
impact. Since the amounts were not paid, on
03.07.2023, we noted that the Delhi Government
expressed its inability to contribute funds for the
common project. Since paucity of funds was an aspect
which was an impediment in the project, we called
upon the Delhi Government to file an affidavit
setting forth the funds utilized for advertisement by
the State Government as the project is of
considerable importance. The details were required for
the last three years.

It may be noticed that the other payments have
been made through the ECC.

The details before the Court showed that the
three years’ budget provisions are almost Rs.1100
crores and the budget for the current financial year
was about Rs.550 crores.

The budgetary provision is something which the
State Government should look into. But if such
national projects are to be affected and against that
money is spent on advertisement, we would have been
inclined to direct those funds to be transferred to
this project.

However, on the last date of hearing on
24.07.2023, on this aspect, Dr. A.M. Singhvi, learned
senior counsel had assured that the funds will be

made available.



19
W P (C) No.13029/1985

We are thus, constrained to direct that funds
allocated for advertisement purposes should be
transferred to the project in question.

At the request of the learned counsel for Delhi
Government, we keep this order in abeyance for a
period of one week and if the funds are not

transferred, the order will come into operation.

List this application on 28.11.2023.

(ASHA SUNDRIYAL) (POONAM VAID)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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